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CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH, BANGALORE 

CONTEMPT PETITION NO.51/1994 IN 
O.A.i.164f93 

WEDNESDAY THIS THE THIRTIETH DAY OF NOV., 1994 

MR. V. RAMAKRISHNAN 	 rIEMBER(A) 

P1R.A.N. VUJJANARDHAYA 	I'1EM8ER() 

Shri M.A. Rahman Shariff, 
Retd, Chief Travelling Ticket, 
Collector, 
'Deepti Nilaya' Lakshmaiah Block, 
Bangalore - 560 024 	 Applicant/ 

Petitioner 

( By Advocate Dr,P1.S. Nagareje) 

V. 

Shri Murugan, 
thief Personnel Officer, 
Southern.Railway, 
ParkToun, 
Madras 

Shri Asbok Bhatnagar, 
Chairman, 
Railway Board, 
New Delhi 

3, Shri Mazihuzzaman, 
Secretary to Govt. of India, 
Ministry of Railways, 
New Delhi 	 Respondents! 

Alleged Contenners 

ORDER 

FiR. U. RAFIAKRISHNAN, ME1PER() 

Us have heard Dr.11,S. Nagaraja for the 

contempt petitioner and Shri A.N. Venugopal, 

Uearned Standing Counsel for the alleged 

ii 	 contemners. The direction of the Tribunal was 

:C ).tc cons1er the case of the applicant for extension 
/1 

0 	 j, Alf the benefit in terms of theCircular order 
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dated 22.9,92 and take further action in 

case they areH fund eligible.etc. chri ienugcpal 

submits that he RailiL ay Administration have 

considered th case 	the applicant and taken 

a decision bu the saine is not favourable to 

the petitionc 	In v:ew of the above, contempt 

petition does not sur lye and the alleged 

contemners ar dischaged. If the applicant 

is still aggreved, il is open to him to take 

appropriate eeps in rhé matter. No costs. 
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